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The Secretary

Central Electricity Regulatory Commission
6" 7" and 8" Floors, Tower B

World Trade Centre, Nauroji Nagar

New Delhi - 110029

Sir,

Subject: CESC Comments on Draft Suo Moto Order in Petition No. 5/SM/2026
dated 15.04.26 regarding Procedure for levying compensation charges for
permitting additional time to achieve milestones under the Central Electricity

- Regulatory Commission (Connectivity and General Network Access to the
Inter-State Transmission System) Regulations, 2022.

At the outset, we acknowledge and support the intent of the Hon'ble
Commission to bring uniformity, transparency, and regulatory certainty in dealing with
delays in achieving milestones under the GNA framework. The proposed procedure
is a pragmatic step towards balancing the need for optimal utilization of scarce
transmission resources while accommodating genuine implementation challenges
faced by renewable energy developers. It is submitted that while the proposed
framework allows developers additional time to achieve milestones upon payment of
Milestone Extension Charges (MEC), adequate safeguards must be built in to protect
the interests of procurers and end consumers.

Delays in project execution, even where condoned through revised
SCOD/SCSD or payment of Milestone Extension Charges (MEC) under the
proposed procedure, have a direct bearing on the obligations of the procurer. While
such extensions provide relief to the generating station, the procurer, in parallel, is
required to maintain open access/GNA at its withdrawal end for the contracted
capacity. In the absence of actual power flow during the extended period, this results
in a situation where the procurer continues to bear transmission-related charges

without deriving any corresponding benefit. The financial implications arising during
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such extended period, including transmission charges, should not be imposed on the

procurer in the absence of actual utilisation.

Applicability of such charges to be levied on procurers during the extended
period when no power is being supplied would lead to avoidable financial burden that
ultimately impacts end consumers through higher tariffs. This would be inconsistent

with the principles of cost-reflective tariff and consumer interest protection.

Therefore, it is requested that the Hon’ble Commission may stipulate that
liability for GNA/open access charges at the withdrawal end of the procurer shall
commence only from the date of actual flow of power, and not during the period of
extension granted under this procedure. Such an approach would ensure equitable
risk allocation, reinforce accountability for timely project execution, and maintain

discipline under the GNA framework.

We trust that the Hon'ble Commission may find the above suggestions useful
while finalizing the proposal, thereby ensuring a balanced and implementable final
procedure achieves its intended objective of efficient resource utilisation while

safeguarding consumer interest.
Yours faithfully,

L Ok

Head — Requlatory
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